
1875 OTal AnsweTs 17 JULY 1952 Oral Answers 1&76 

(c) the exemptions, if any, made 
under this scheme and ·the reasons 
thereof? 

The Deputy Minister of Communi-
cations (Sbri Raj Babadur): (a) Yes. 
This has been extended to 16 places 
'so far. 

1950-51 1951-]2 
(b) _-l.pplications received 9,734 12,448 
X'o. of Telephones given 7,905 11,180 

(c) At places to which the Own 
Your Teleohone Scheme is extended. 
30 per cent. of the available capacity 
in the telephone exchange is reserv-

·ed for applicants under the exempted 
category, namely, doctors. nurses, re-
gistered mid-wives, hospitals. public 
inscitutions, refugees. public nlen. 
newspapers and reporters. and tem-
porary Governm~nt Departments etc. 
Thes~. except relugees, have been in-
cluded under the exempted category 
mai,,)y for the reason that they are 
serving the public. Refugees have 
been shown special consideration to 
enable them to rehabilitate them-
sel\"~3. 

Sllri B. S. Murtby: Is it a fact that 
thIs system has now been suspended 
temporarily? 

Shri Raj Bahadur: It has not been 
suspended. We extend it from time 
to time to such places as our resources 
will allow us to do so. 

Shl'i B. S. Murthy Is it a fact that 
in Dladras. people who have paid Rs. 

'2000 deposits under this scheme, have 
not yet been sanC'tioned any connec-
tio"s. and the departmental authorities 
a"e spying that the scheme has tem-
porarily been suspended? 

Shri Raj Bahadur: Some of them 
have not been given. Sir. but as many 
as 970 persons have been given tele-
phon!? connections in Madras under 
the O.Y.T. 

Shri B. S. Marthy: May I know 
whether celebrated artists also are 
included in the exempted category? 

Shri Raj Babadur: So far as I know. 
no, Sir. 

, Sardar Hukam Singh: May I know 
whether any excha.nge under the 
'Own Your Exchange' scheme has 
been opened, and if so, What is the 
deposit received on that account? 

Shri Raj :Babadur: There is one at 
Dhuhri. 

Shri B. K .. Das:Ho ... ,many appli-
cations are oend~ before Govern-

~ent. and is there any case of re-
JectlOn of any application? 

Shri Raj Bahadur: There is no 
question of rejection of any applica-
tion under the OYT scheme. The 
deposits have been made, But I 
cannot give the number of pending 
applications. 

C. T. O. 

*1856. Sbri L.. J. Singh: Will the 
Minister of Food and Agriculture be 
pleasE.j to ,state to vihat extent the 
Central Tractor Organisation has help-
ed small States like Manipur? 

The Deputy Minister of Commerce 
and Industry (Shl'i Kal'markar): The 
Central Tractor Organisation carries 
out land reclamation operations on 
such lands as are offered by the State 
Governments for the purpose. The 
Organisation has not so far received 
requests from the Governments of 
any of the small States for reclama-
tion operations in their areas. The 
Central Tractor Organisation does not 
make any distinction between small 
and large States while deciding on 
areas \vhere o~erations are to be 
undertaken. The main consideration 
g.over~ing selectbn of sites of opera-
tIOns IS the avaiiability of large con-
liguous blocks of land on which reo 
clamation operatlons with neavv trac-
tors can be carr,ied out econOl-nically; 
and the C.T.O. IS prepared to consi-
der taking up work in all States where 
such lands are available. 

Shri L. J. Singh: May I know how 
much benefit has been derived out of 
this or)!anisatlon by the agricultural 
public? 

Shri Karmarkar: I answered a 
similar question a few minutes ago~ 
regarding the additional acreage 
brought under CUltivation by this 
Organisation. It is roughly about 
720,000 acres. 

. Shr! L. J. Singb: Under whose charge 
IS the Organisation being run in the 
States? 

Shri Karmarkar: Sir, the organisa-
tion is under our charge. It is run 
at the request of be State where 
suitable land is available. The charge 
per acre is Rs. 54 borne by the State 
Government and transferred to the 
cultivators later on. 

Shr! Velayudhan: May I know, Sir. 
whether the Tractor Organisation waq 

.a costly adventure When compared 
.with the results derived from it? 
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Mr. Speaker: I believe he is ask'inl 
for an opinion. 

Jonab Amjad Ali: May I know, Sir, 
whether lesser number of tractors than 
actually required by the Government 
of Assam has been supplied? 

Shrj Karmarkar: Is it under the 
Central Tractor Organisation that my 
friend want;; a reply or on the 
general subject of tractors to be im-
ported for the Government of Assam? 

Mr. Speaker: Central Tractor Orga-
nisation. 

Shri Karmarkar: So far as I can 
see. they have not asked for it. 

Shri B. S. Murthy: May I know, ~.ir. 
how many tractors have been supplied 
to the Government of Madras under 
this organisation? 

Shri Karmarkar: Enouiries . have 
recently been made by the Government 
of Madras about the possibility of the 
Central Tractor Organisation under-
taking reclalnatiO!1 operations in cer-
tain areas of the. State. The matter 
is uncler consideration. 

Shri K. K. Basu: Has the Govern-
ment any machinery to check UP how 
this land is utilised after it is re-
claimed by the Central Tractor Orga-
nisation? Are these lands given to the 
agriculturists or run as big farms? 

Shri Karmarkar: We have a machin-
ery for infor:nation, obviously. But 
as to wp_ether in all ('ases it is given 
to bi~ farms cr to agriculturis"':s. I 
should like to be precise. and there-
fore would like to find out. 

Shri Bogawat: May I know. Sir, 
whether any tractors are supplied to 
Bombay State? 

Shri Karmarkar: Yes. We have 
given them to U.P .. Madhya Pradesh, 
Madhya Bharat and for the clearance 
of jungle lands in U.P. Terai. There 
has to be a large amount of contiguo-
us land suitable for this tractor orga-
nisation and my friend is obviously 
referring to tractors which were 
supplied to the Bombay Government 
under the grow more food scheme. 

SCHEDULEr> TRIBES IN }\'lADHYA PRADESH 
AND VINDHYA PRADESH 

*18!;7. Shrl K. G. DeshiJ'"kh: Will 
the Minister of Home Affairs be pleas-
ed to state whether it is a fact that 
the Government of India have decided 
to appoint a "Regional Commissioner" 
for the we1fllre of the Scheduled Tribes 
in Madhya Pradesh and Vindhya Pra-
desh? 

The MillJster of Home 
States (Dr. i[atju): The 
uBder consideration. 

AlJ"airs anet 
question is· 

Shri K. G. Deshmllkh: May I know. 
Sir. whethl!r this appointment is to be 
made at the request of the Madhya 
Pradesh Govl!rnment or on the Gov-
ernment of India's own accord? 

Dr. Katju: My han. friend is asking 
whether it is on the reauest of the 
Madhya Pradesh Government. I da 
not know how it originated. but the 
matter is under consideration. We 
are planning to appoint one as early 
as possible. 

Shri K. 'G, Deshmukh: What is the 
population of the Scheduled Tribes in 
this region? 

Mr. Speaker: How does it arise out 
of this? 

Shri Sa.ng1Ulna: May I know. Sir, 
whether predominance of the aborigin-
al population is the consideration? 

Dr. Katju: I do not know really. 

Shri B. S. Murthy: May I know. Sir, 
w~ether this Question is being consi-
dered only with reference to Madhya 
Pradesh and Vindhya Pradesh or on 
an all-India basis? 

Dr. Katju: It is bein.g considered 
with respect to Bihar. Orissa. Madhya 
Pradesh, Vindhya Pradesh. !'Iiadhya 
Bharat. Ajmer. Bhopal. Rajasthan and 
Bombay. Assam is already included. 

Shri B. S. Murthy: What ot:ler States 
are being omitted? 

Dr. Katju: In the long list I g3\·e. I 
think every State has been included 
which contains in respectable nt:~1bers 
any of these classes of populatiur.. 

q') oft 0 ~., 0 n .. ~)or: <l +i'fr 
~~ ~ 'l,Wo'fT ~ ~ f'I; ~srs 
~$ f~;;ft ~ ~cf'r.>f 
;;rr ,~ ~. CI1[ f'FB" ~Tfa ~ ~, ;;m 
;;n-fu ~ lIT ~m:l ;;rTf"a ~ ? 

~~: ~ ll"([ ~T f'I; 
"(~ 'f.f~ ~"( 'ft'1T ll"T ~ 

&IT, am rmr ~. f'I; m ~1 mfa 'FT 

l!:Ttrr I I!;'li" 'FT ¢ B- 'flIT WiJ"tl ~ 




